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Devdiscourse 

NHRC Chairperson Inaugurates National Conference on Combating Human 

Trafficking in Digital Era 

In his concluding remarks, Shri Joginder Singh, Registrar (Law), NHRC, reiterated that 

combating human trafficking requires a unified global approach. 

https://www.devdiscourse.com/article/law-order/3259890-struggle-for-yamuna-ngts-

battle-against-encroachments 

Devdiscourse News Desk | Raipur | Updated: 10-02-2025 20:46 IST | Created: 10-02-

2025 20:46 IST 

The conference marked a significant step towards addressing the challenges posed by 

digital technologies in human trafficking and laid the foundation for future collaborative 

efforts to combat this global menace. Image Credit: Twitter(@PIB_India) 

Justice Shri V. Ramasubramanian, Chairperson of the National Human Rights 

Commission (NHRC) in India, inaugurated a pivotal National Conference on ‘Combating 

Human Trafficking in the Digital Era.’ Organized by the NHRC in collaboration with 

Hidayatullah National Law University (HNLU) in Raipur, the conference addressed the 

alarming rise of human trafficking facilitated through digital technologies. 

The conference brought together an esteemed panel of experts, law enforcement 

officials, academicians, and activists to deliberate on the multifaceted role of the internet, 

social media, cryptocurrency, and other online tools in enabling trafficking crimes. It also 

explored the counteracting roles of technology, law enforcement, legal frameworks, and 

community engagement in preventing these heinous activities. 

Justice Ramasubramanian’s Keynote Address 

Speaking virtually to the gathering, Justice Ramasubramanian highlighted the evolving 

landscape of human trafficking, particularly emphasizing digital forms such as sexual 

exploitation, labor exploitation, organ trafficking, and forced marriage. He elucidated the 

concepts of "Active Recruitment" or Hook Fishing and "Passive Recruitment" or Net 

Fishing, explaining how traffickers leverage digital tools to lure unsuspecting victims. 

He stressed the urgency of raising awareness about the dangers of digital spaces and 

called for the fortification of regulatory and institutional frameworks. Justice 

Ramasubramanian also underscored the need for technological advancements to combat 

the misuse of digital platforms for trafficking purposes. 

Conference Sessions and Key Discussions 

The day-long conference was divided into two thematic sessions: 

Session 1: The Role of the Internet in Facilitating Human Trafficking and Migrant 

Smuggling Chaired by Smt. Bhamathi Balasubramanian, IAS (Retd.), and co-chaired by 
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Dr. Sanjeev Shukla, Inspector General of Police, Bilaspur, this session delved into the 

legal, administrative, and regulatory perspectives of cyber-enabled trafficking. Notable 

speakers included Dr. K.V.K. Santhy, Professor of Law, NALSAR Hyderabad; Shri Kirtan 

Rathore, Additional SP, Raipur; and Smt. Pratibha Tiwari, Additional SP, Mahasamund. 

Key discussions revolved around: 

The gendered dimensions of human trafficking and the role of digital anonymity. 

Migrant smuggling practices across India, with a focus on recruitment strategies and 

trafficking networks. 

Case studies from Chhattisgarh highlighting underreporting issues and the pivotal role of 

Anti-Human Trafficking Units (AHTUs). 

The importance of capacity building and developing Standard Operating Procedures 

(SOPs) tailored for the digital age. 

Leveraging artificial intelligence, digital forensics, and internet tracking tools to combat 

trafficking, particularly concerning social media and missing children cases. 

Session 2: Preventive Strategies Against Human Trafficking This session emphasized 

the role of technology, law enforcement, victim support, and community engagement. It 

was chaired by Dr. Manish Mishra, Joint Director, Chhattisgarh Human Rights 

Commission, and co-chaired by Dr. Purushotam Chandrakar, Member, Child Welfare 

Committee (Raipur). 

Distinguished panellists included Ms. Pallabi Ghosh, Founder & Director, Impact and 

Dialogue Foundation (Kolkata); Ms. Chetna Desai; Shri Ritesh Kumar, Child Protection 

Officer, UNICEF Chhattisgarh; and Prof. (Dr.) Vishnu Konoorayar, Professor of Law, 

HNLU. 

The session underscored: 

The integration of community engagement in anti-trafficking initiatives. 

Strengthening victim support systems through technological innovations. 

The critical role of law enforcement agencies in adapting to digital threats. 

Collaborative efforts among governments, NGOs, technology companies, and 

individuals. 

Concluding Remarks and Recommendations 

In his concluding remarks, Shri Joginder Singh, Registrar (Law), NHRC, reiterated that 

combating human trafficking requires a unified global approach. He emphasized the 

necessity of collaboration between governments, NGOs, tech companies, and civil 

society. 
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The conference culminated with several key recommendations: 

Amendments to The Immoral Traffic (Prevention) Act (ITPA): Introducing clearer 

distinctions between child and adult trafficking and incorporating cyber trafficking 

provisions. 

Legal Integration: Establishing formal linkages between the ITPA and the Information 

Technology (IT) Act to address digital trafficking comprehensively. 

Awareness Initiatives: Promoting self-reporting portals like the Centralized Complaint and 

Prevention of Women and Children (CCPWC) to enhance public participation in reporting 

trafficking cases. 

Capacity Building: Equipping and training AHTUs to tackle digital-era trafficking 

effectively. 

Data Collection: Systematic collection of authentic trafficking data to inform policy-making 

and interventions. 

Community Engagement: Encouraging active involvement of local communities in 

preventing and reporting trafficking crimes. 

The conference marked a significant step towards addressing the challenges posed by 

digital technologies in human trafficking and laid the foundation for future collaborative 

efforts to combat this global menace. 
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National Human Rights Commission 

NHRC, India in collaboration with the Hidayatullah National Law University, Raipur 

organised a National conference on combating human trafficking in the digital era 

 

In his inaugural address, NHRC, India Chairperson, Justice Shri V Ramasubramanian 

emphasised the need for building awareness among people about the pitfalls while 

engaging with digital spaces to ensure their safety 

 

Highlighted strengthening of the regulatory and institutional frameworks as well as 

technological solutions to check effectively the misuse of digital space 

 

Among various suggestions, the conference stressed on amending the ITP Act to provide 

clearer distinctions between child and adult trafficking with specific provisions to include 

cyber trafficking within its scope 

 

Formal linkage between the ITPA and the IT Act also stressed filling existing legal gaps 

and addressing trafficking in the digital realm 

https://pib.gov.in/PressReleaseIframePage.aspx?PRID=2101251 

Posted On: 10 FEB 2025 1:13PM by PIB Delhi 

Justice Shri V Ramasubramanian, Chairperson, National Human Rights Commission 

(NHRC), India inaugurated a day-long National Conference on ‘Combating human 

trafficking in the digital era’ organised on 7th Februray, 2025 by the Commission in 

collaboration with the Hidayatullah National Law University, Raipur, Chhattisgarh. With 

digital technologies increasingly being exploited for human trafficking, this conference 

examined the role of the internet, social media, cryptocurrency, and various online tools 

in facilitating trafficking crimes and the role of technology, law enforcement agencies, and 

the community in preventing them. 

Addressing virtually, the experts, law enforcement officials, academicians, and activists 

gathered to deliberate upon the growing menace of cyber-enabled trafficking, Justice 

Ramasubramanian highlighted various forms of digital trafficking such as sexual 

exploitation, labour exploitation, organ trafficking, and forced marriage. He also 

highlighted "Active Recruitment," known as Hook Fishing, and "Passive Recruitment," 

known as Net Fishing using digital technology to lure in gullible people. 

The NHRC, India Chairperson emphasised the need for building awareness among 

people about the pitfalls while engaging with digital spaces to ensure their safety besides 

strengthening the regulatory and institutional frameworks as well as technological 

solutions to check effectively the misuse of digital space. 
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The conference was divided into two thematic sessions. The first session focused on the 

role of the Internet in facilitating human trafficking and migrant smuggling: A legal, 

administrative, and regulatory perspective’. It was chaired by Smt Bhamathi 

Balasubramanian, IAS (Retd.), co-chaired by Dr Sanjeev Shukla, Inspector General of 

Police, Bilaspur. Other resource persons included Dr K.V.K. Santhy, Professor of Law, 

NALSAR Hyderabad; Shri Kirtan Rathore, Additional SP, Raipur; and Smt Pratibha 

Tiwari, Additional SP, Mahasamund. 

The session provided a comprehensive discussion on the various factors contributing to 

human trafficking, with a strong emphasis on its gendered dimensions and the growing 

role of digital anonymity in facilitating such crimes. A significant portion of the discussion 

focused on the issue of migrant smuggling in different parts of India, particularly 

examining recruitment strategies, coordination networks, and the smuggling of victims. 

Experts highlighted trafficking cases from Chhattisgarh, shedding light on the persistent 

problem of non-reporting and the critical role played by Anti-Human Trafficking Units 

(AHTUs) in addressing these challenges. The session also explored the regulatory 

mechanisms in place to combat trafficking, emphasizing the need for capacity building 

and the development of a Standard Operating Procedure (SOP) tailored to the digital era. 

Additionally, the speakers underscored the role of the internet, artificial intelligence, and 

digital forensics in tracking and preventing trafficking cases, particularly those involving 

social media and missing children. 

The second session was focused on the theme "Preventive Strategies against Human 

Trafficking: Role of Technology, Law Enforcement Agencies, Victim Support, and 

Community Engagement." It was chaired by Dr Manish Mishra, Joint Director, 

Chhattisgarh Human Rights Commission, and co-chaired by Dr Purushotam Chandrakar, 

Member, Child Welfare Committee (Raipur). The panellists also included Ms Pallabi 

Ghosh, Founder & Director, Impact and Dialogue Foundation (Kolkata); Ms Chetna Desai; 

Shri Ritesh Kumar, Child Protection Officer, UNICEF, Chhattisgarh; and Prof. (Dr) Vishnu 

Konoorayar, Professor of Law, HNLU. 

Shri Joginder Singh, Registrar (Law), NHRC, India in his concluding remarks said that 

combating human trafficking is a global effort requiring collaboration between 

governments, NGOs, technology companies, and individuals. 

The conference brought forward several key suggestions to address the growing 

challenge of human trafficking some of which are as follows: 

• Amend The Immoral Traffic (Prevention) Act (ITPA) to provide clearer distinctions 

between child and adult trafficking, with specific provisions to include cyber trafficking 

within its scope; 

• Formal linkage is needed between the ITPA and the IT Act to fill existing legal gaps and 

address trafficking in the digital realm; 
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• Increase awareness regarding self-reporting portals such as the Centralized Complaint 

and Prevention of Women and Children (CCPWC), which could serve as an effective tool 

for public participation in reporting trafficking cases; 

• Equip and train Anti-Human Trafficking Units (AHTUs) to combat trafficking in the digital 

era; 

• Authentic data on human trafficking needs to be systematically collected across different 

categories to better inform policies and interventions; 

• There is a need for community engagement as a critical component in combating 

trafficking in all its forms by encouraging local communities to take an active role in 

preventing and reporting such crimes. 

 

**** 

NSK 

 

(Release ID: 2101251) Visitor Counter : 621 

 

Read this release in: Urdu , Hindi , Tamil 
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राष्ट्र ीय मानव अधिकार आयोग 

राष्ट्र ीय मानव अधिकार आयोग(एनएचआरसी) ने धिदायतुल्ला राष्ट्र ीय धवधि धवश्वधवद्यालय, रायपुर के सियोग 

से धिधिटल युग में मानव तस्करी से धनपटने पर एक राष्ट्र ीय समे्मलन का आयोिन धकया 

 

एनएचआरसी अध्यक्ष न्यायमूधति श्री वी रामसुब्रमण्यन ने उद्घाटन भाषण में, लोगोों की सुरक्षा सुधनधित करने 

के धलए धिधिटल से्पस से िुड़ने के दौरान िोने वाले नुकसानोों के बारे में लोगोों को िागरूक करने की 

आवश्यकता पर बल धदया 

धिधिटल से्पस के दुरुपयोग को प्रभावी ढोंग से रोकने के धलए धनयामक और सोंस्थागत ढाोंचे के साथ-साथ 

तकनीकी समािानोों को मिबूत करने पर प्रकाश िाला 

धवधभन्न सुझावोों के बीच, समे्मलन में आईटीपी अधिधनयम में सोंशोिन करने पर िोर धदया गया ताधक बाल 

और वयस्क तस्करी के बीच स्पष्ट् अोंतर प्रदान धकया िा सके और इसके दायरे में साइबर तस्करी को शाधमल 

करने के धलए धवधशष्ट् प्राविान धकए िा सकें  

आईटीपीए और आईटी अधिधनयम के बीच औपचाररक सोंबोंि ने मौिूदा कानूनी अोंतराल को दूर करने और 

धिधिटल के्षत्र में तस्करी का समािान करने पर भी िोर धदया 

https://pib.gov.in/PressReleaseIframePage.aspx?PRID=2101295 

Posted On: 10 FEB 2025 1:13PM by PIB Delhi 

राष्ट्र ीय मानव अधिकार आयोग (एनएचआरसी), के अध्यक्ष न्यायमूधति श्री वी रामसुब्रमण्यन ने 7 फरवरी, 

2025 को आयोग द्वारा रायपुर, छत्तीसगढ़ में धिदायतुल्ला राष्ट्र ीय धवधि धवश्वधवद्यालय के सियोग से 

आयोधित 'धिधिटल युग में मानव तस्करी का समािान' धवषय पर एक धदवसीय राष्ट्र ीय समे्मलन का उद्घाटन 

धकया। मानव तस्करी के धलए धिधिटल तकनीकोों का तेिी से दोिन धकए िाने के साथ, इस समे्मलन में 

तस्करी अपरािोों को सुधविािनक बनाने में इोंटरनेट, सोशल मीधिया, धिप्टोकरेंसी और धवधभन्न ऑनलाइन 

सािनोों की भूधमका और उन्हें रोकने में प्रौद्योधगकी, कानून प्रवतिन एिेंधसयोों और समुदाय की भूधमका की 

िाोंच की गई। 

न्यायमूधति रामसुब्रमण्यन ने साइबर-सक्षम तस्करी के बढ़ते खतरे पर धवचार-धवमशि करने के धलए एकधत्रत 

हुए धवशेषज्ोों, कानून प्रवतिन अधिकाररयोों, धशक्षाधवदोों और कायिकतािओों को वचुिअली सोंबोधित करते हुए, यौन 

शोषण, श्रम शोषण, मानव अोंग तस्करी और िबरन धववाि िैसे धिधिटल तस्करी के धवधभन्न रूपोों पर प्रकाश 

िाला। उन्होोंने "एक्टिव ररिूटमेंट" धिसे हुक धफधशोंग के रूप में िाना िाता िै, और "पैधसव ररिूटमेंट" धिसे 

नेट धफधशोंग के रूप में िाना िाता िै, पर भी प्रकाश िाला, धिसमें भोले-भाले लोगोों को लुभाने के धलए 

धिधिटल तकनीक का उपयोग धकया िाता िै। 

एनएचआरसी अध्यक्ष ने धिधिटल से्पस के दुरुपयोग को प्रभावी ढोंग से रोकने के धलए धनयामक और 

सोंस्थागत ढाोंचे के साथ-साथ तकनीकी समािानोों को मिबूत करने के अलावा, उनकी सुरक्षा सुधनधित करने 
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के धलए धिधिटल से्पस से िुड़ने के दौरान िोने वाले नुकसानोों के बारे में लोगोों में िागरूकता पैदा करने की 

आवश्यकता पर बल धदया। 

समे्मलन को दो धवषयगत सत्रोों में धवभाधित धकया गया था। पिला सत्र मानव तस्करी और प्रवासी तस्करी 

को सुधविािनक बनाने में इोंटरनेट की भूधमका पर कें धित था: एक कानूनी, प्रशासधनक और धनयामक 

पररपे्रक्ष्य। इसकी अध्यक्षता श्रीमती भामती बालासुब्रमण्यम, आईएएस (सेवाधनवृत्त) ने की, िबधक सि-

अध्यक्षता िॉ. सोंिीव शुक्ला, पुधलस मिाधनरीक्षक, धबलासपुर ने की। इसके साथ िी िॉ. केवीके सोंथी, धवधि 

के प्रोफेसर, नालसार िैदराबाद; श्री कीतिन राठौर, अपर एसपी, रायपुर; और श्रीमती प्रधतभा धतवारी, अपर 

एसपी, मिासमुोंद भी इसमें सक्टम्मधलत थे। 

इस सत्र में मानव तस्करी में योगदान देने वाले धवधभन्न कारकोों पर व्यापक चचाि की गई, धिसमें इसके लैंधगक 

आयामोों और ऐसे अपरािोों को सुधविािनक बनाने में धिधिटल गुमनामी की बढ़ती भूधमका पर धवशेष िोर 

धदया गया। चचाि का एक मित्वपूणि धिस्सा भारत के धवधभन्न धिस्सोों में प्रवासी तस्करी के मुदे्द पर कें धित था। 

इसमें धवशेष रूप से भती रणनीधतयोों, समन्वय नेटवकि  और पीधड़तोों की तस्करी की िाोंच करने पर ध्यान 

कें धित धकया गया। 

धवशेषज्ोों ने छत्तीसगढ़ में तस्करी के मामलोों पर प्रकाश िाला, गैर-ररपोधटिंग की लगातार समस्या पर प्रकाश 

िाला और इन चुनौधतयोों से धनपटने में मानव तस्करी धवरोिी इकाइयोों (एएचटीयू) द्वारा धनभाई गई मित्वपूणि 

भूधमका पर प्रकाश िाला। सत्र में तस्करी से धनपटने के धलए मौिूद धनयामक प्रणाली की भी पिचान की 

गई, धिसमें क्षमता धनमािण की आवश्यकता और धिधिटल युग के अनुरूप एक मानक सोंचालन प्रधिया 

(एसओपी) के धवकास पर िोर धदया गया। इसके अधतररक्त, वक्ताओों ने तस्करी के मामलोों, धवशेष रूप से 

सोशल मीधिया और गुमशुदा बच्ोों से िुडे़ मामलोों को टर ैक करने और रोकने में इोंटरनेट, कृधत्रम 

बुक्टिमत्ता(एआई)और धिधिटल फोरें धसक की भूधमका को रेखाोंधकत धकया। 

दूसरा सत्र "मानव तस्करी के क्टखलाफ रोकथाम रणनीधत: प्रौद्योधगकी की भूधमका, कानून प्रवतिन 

एिेंधसयाों, पीधड़त सिायता और सामुदाधयक सिभाधगता" धवषय पर कें धित था। इसकी अध्यक्षता छत्तीसगढ़ 

मानव अधिकार आयोग के सोंयुक्त धनदेशक िॉ मनीष धमश्रा ने की और सि-अध्यक्षता बाल कल्याण सधमधत 

(रायपुर) के सदस्य िॉ पुरुषोत्तम चोंिाकर ने की। अन्य सदस्योों में इमै्पि एों ि िायलॉग फाउोंिेशन 

(कोलकाता) की सोंस्थापक और धनदेशक सुश्री पल्लबी घोष, सुश्री चेतना देसाई, यूधनसेफ, छत्तीसगढ़ के बाल 

सोंरक्षण अधिकारी श्री ररतेश कुमार और एचएनएलयू में धवधि के प्रोफेसर प्रोफेसर (िॉ) धवषु्ण कोनूरायर भी 

शाधमल थे। 

श्री िोधगोंदर धसोंि, रधिस्ट्र ार (धवधि), एनएचआरसी, ने अपने समापन भाषण में किा धक मानव तस्करी से 

धनपटना एक वैधश्वक प्रयास िै, धिसके धलए सरकारोों, गैर सरकारी सोंगठनोों, प्रौद्योधगकी कों पधनयोों और 

व्यक्टक्तयोों के बीच सियोग की आवश्यकता िै। 

समे्मलन में मानव तस्करी की बढ़ती चुनौती से धनपटने के धलए कई प्रमुख सुझाव धदए गए, धिनमें से कुछ 

इस प्रकार िैं: 

 

• बाल और वयस्क तस्करी के बीच स्पष्ट् अोंतर प्रदान करने के धलए अनैधतक तस्करी (रोकथाम) अधिधनयम 
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(आईटीपीए) में सोंशोिन करना, इसके दायरे में साइबर तस्करी को शाधमल करने के धलए धवधशष्ट् प्राविान 

करना 

• मौिूदा कानूनी अोंतराल को भरने और धिधिटल के्षत्र में तस्करी से धनपटने के धलए आईटीपीए और आईटी 

अधिधनयम के बीच औपचाररक सोंबोंि की आवश्यकता िै 

• मधिलाओों और बच्ोों के धलए कें िीयकृत धशकायत और रोकथाम (सीसीपीिबू्ल्यसी) िैसे स्व-ररपोधटिंग 

पोटिलोों के बारे में िागरूकता बढ़ाना, िो तस्करी के मामलोों की ररपोधटिंग में सावििधनक भागीदारी के धलए 

एक प्रभावी उपाय के रूप में कायि कर सकता िै; 

• धिधिटल युग में मानव तस्करी से धनपटने के धलए मानव तस्करी रोिी इकाइयोों (एएचटीयू) को सुसक्टित 

और प्रधशधक्षत करना 

• नीधतयोों और िस्तके्षपोों को बेितर ढोंग से सूधचत करने के धलए धवधभन्न शे्रधणयोों में मानव तस्करी पर प्रामाधणक 

आोंकड़ोों को व्यवक्टस्थत रूप से एकत्र करने की आवश्यकता िै; 

• स्थानीय समुदायोों को ऐसे अपरािोों को रोकने और ररपोटि करने में सधिय भूधमका धनभाने के धलए प्रोत्साधित 

करके, सभी प्रकार की तस्करी से धनपटने में एक अिम भाग के रूप में सामुदाधयक सिभाधगता की 

आवश्यकता िै। 

**** 

एमिी/आरपीएम/केसी/एिे 

 

(Release ID: 2101295) Visitor Counter : 94 

 

Read this release in: English , Urdu , Tamil 
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Free Press Journal 

Chhattisgarh: NHRC Hosts National Conference In Raipur On Combating Human 

Trafficking In The Digital Age 

Addressing virtually, the experts, law enforcement officials, academicians, and activists 

gathered to deliberate upon the growing menace of cyber-enabled trafficking, Justice 

Ramasubramanian highlighted various forms of digital trafficking such as sexual 

exploitation, labour exploitation, organ trafficking, and forced marriage. 

https://www.freepressjournal.in/india/chhattisgarh-nhrc-hosts-national-conference-in-raipur-on-

combating-human-trafficking-in-the-digital-age 

FPJ News Service | Updated: Monday, February 10, 2025, 07:18 PM IST 

Justice Shri V Ramasubramanian, Chairperson, National Human Rights Commission 

(NHRC), India inaugurated a day-long National Conference on ‘Combating human 

trafficking in the digital era’ organised on 7th Februray, 2025 by the Commission in 

collaboration with the Hidayatullah National Law University, Raipur, Chhattisgarh. With 

digital technologies increasingly being exploited for human trafficking, this conference 

examined the role of the internet, social media, cryptocurrency, and various online tools 

in facilitating trafficking crimes and the role of technology, law enforcement agencies, and 

the community in preventing them. 

Addressing virtually, the experts, law enforcement officials, academicians, and activists 

gathered to deliberate upon the growing menace of cyber-enabled trafficking, Justice 

Ramasubramanian highlighted various forms of digital trafficking such as sexual 

exploitation, labour exploitation, organ trafficking, and forced marriage. He also 

highlighted "Active Recruitment," known as Hook Fishing, and "Passive Recruitment," 

known as Net Fishing using digital technology to lure in gullible people. 

The NHRC, India Chairperson emphasised the need for building awareness among 

people about the pitfalls while engaging with digital spaces to ensure their safety besides 

strengthening the regulatory and institutional frameworks as well as technological 

solutions to check effectively the misuse of digital space. 

The conference was divided into two thematic sessions. The first session focused on the 

role of the Internet in facilitating human trafficking and migrant smuggling: A legal, 

administrative, and regulatory perspective’. It was chaired by Smt Bhamathi 

Balasubramanian, IAS (Retd.), co-chaired by Dr Sanjeev Shukla, Inspector General of 

Police, Bilaspur. Other resource persons included Dr K.V.K. Santhy, Professor of Law, 

NALSAR Hyderabad; Shri Kirtan Rathore, Additional SP, Raipur; and Smt Pratibha 

Tiwari, Additional SP, Mahasamund. 

The session provided a comprehensive discussion on the various factors contributing to 

human trafficking, with a strong emphasis on its gendered dimensions and the growing 

role of digital anonymity in facilitating such crimes. A significant portion of the discussion 
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focused on the issue of migrant smuggling in different parts of India, particularly 

examining recruitment strategies, coordination networks, and the smuggling of victims. 

Experts highlighted trafficking cases from Chhattisgarh, shedding light on the persistent 

problem of non-reporting and the critical role played by Anti-Human Trafficking Units 

(AHTUs) in addressing these challenges. The session also explored the regulatory 

mechanisms in place to combat trafficking, emphasizing the need for capacity building 

and the development of a Standard Operating Procedure (SOP) tailored to the digital era. 

Additionally, the speakers underscored the role of the internet, artificial intelligence, and 

digital forensics in tracking and preventing trafficking cases, particularly those involving 

social media and missing children. 

The second session was focused on the theme "Preventive Strategies against Human 

Trafficking: Role of Technology, Law Enforcement Agencies, Victim Support, and 

Community Engagement." It was chaired by Dr Manish Mishra, Joint Director, 

Chhattisgarh Human Rights Commission, and co-chaired by Dr Purushotam Chandrakar, 

Member, Child Welfare Committee (Raipur). The panellists also included Ms Pallabi 

Ghosh, Founder & Director, Impact and Dialogue Foundation (Kolkata); Ms Chetna Desai; 

Shri Ritesh Kumar, Child Protection Officer, UNICEF, Chhattisgarh; and Prof. (Dr) Vishnu 

Konoorayar, Professor of Law, HNLU.  

Shri Joginder Singh, Registrar (Law), NHRC, India in his concluding remarks said that 

combating human trafficking is a global effort requiring collaboration between 

governments, NGOs, technology companies, and individuals. 

The conference brought forward several key suggestions to address the growing 

challenge of human trafficking some of which are as follows: 

Amend The Immoral Traffic (Prevention) Act (ITPA) to provide clearer distinctions 

between child and adult trafficking, with specific provisions to include cyber trafficking 

within its scope; 

Formal linkage is needed between the ITPA and the IT Act to fill existing legal gaps and 

address trafficking in the digital realm; 

Increase awareness regarding self-reporting portals such as the Centralized Complaint 

and Prevention of Women and Children (CCPWC), which could serve as an effective tool 

for public participation in reporting trafficking cases; 

Equip and train Anti-Human Trafficking Units (AHTUs) to combat trafficking in the digital 

era; 

Authentic data on human trafficking needs to be systematically collected across different 

categories to better inform policies and interventions; 

There is a need for community engagement as a critical component in combating 

trafficking in all its forms by encouraging local communities to take an active role in 

preventing and reporting such crimes. 
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OdishaPlus 

Odisha Government to Frame SOP for Lightning Death Reduction 

https://www.odisha.plus/2025/02/nhrc-urges-odisha-government-to-frame-sop-for-lightning-

death-reduction/ 

February 10, 2025 

Lightning strikes have claimed 1,625 lives in the state over the last five years 

OdishaPlus Bureau 

The National Human Rights Commission (NHRC) has directed the chief secretary of 

Odisha to develop a standard operating procedure (SOP) and guidelines aimed at 

mitigating fatalities caused by lightning strikes. Over the past five years, the state has 

recorded 1,625 deaths attributed to lightning. 

This directive was issued on Thursday following a petition submitted by Radhakanta 

Tripathy, a human rights activist and lawyer from Odisha. The petitioner highlighted that 

numerous districts have reported fatalities due to lightning and thunderbolts, yet the 

government has failed to implement an effective action plan to reduce these incidents. 

The NHRC acknowledged the issue and convened hearings with both parties involved. 

Tripathy proposed various measures to decrease the number of fatalities and injuries 

resulting from lightning strikes. He also emphasized the importance of establishing an 

SOP to ensure compensation and support for the families of the victims.  

The National Human Rights Commission (NHRC) has received recommendations from 

the complainant aimed at reducing fatalities caused by lightning strikes. These 

recommendations encompass initiatives for public awareness and education, the 

implementation of real-time weather forecasting and warning systems through the 

installation of advanced lightning detection technology throughout the state, the 

establishment of safe shelter programs, the enforcement of infrastructure and building 

regulations, training for emergency responders, data collection and research efforts, the 

promotion of lightning safety practices, enhancements to disaster management plans, 

and the development of community resilience. 

Additionally, the commission has noted the complainant’s proposals for the government 

to establish a clear and effective Standard Operating Procedure (SOP) for providing 

compensation and support to the families of victims. This includes processes for the 

identification and verification of lightning-related fatalities, effective communication and 

coordination, criteria for compensation eligibility, the establishment of a compensation 

account, required documentation, the processing of compensation claims, timely 

disbursement of funds, record-keeping and monitoring, as well as initiatives for public 

awareness and outreach, alongside training and capacity-building exercises. 
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The NHRC order stated that, given the Odisha government’s ongoing efforts to decrease 

fatalities, the commission believes that the recommendations provided by the 

complainant should be taken into account by the state government for the development 

of future policies. Consequently, a copy of the complainant’s correspondence should be 

forwarded to the chief secretary of Odisha for appropriate action. With this instruction, the 

case is hereby concluded. 
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The Shillong Times 

National Conference on Elderly Life and Human Rights Perspective begins at USTM 

https://theshillongtimes.com/2025/02/10/national-conference-on-elderly-life-and-human-rights-

perspective-begins-at-ustm/ 

By:Bureau | Date: February 10, 2025 

Guwahati, Feb 10: The Department of Social Work at the University of Science and 

Technology Meghalaya (USTM) today inaugurated a two-day national conference titled 

“Elderly Life Matters: A Human Rights Perspective.” 

Sponsored by the National Human Rights Commission in New Delhi, the conference aims 

to address critical issues affecting the elderly from a human rights perspective. 

Smt. Iamonlang M. Syiem, Chairperson of the Meghalaya State Women’s Commission, 

served as the Chief Guest at the event, accompanied by Smt. Felicita L. Majaw, a former 

member of the Meghalaya State Women’s Commission, according to a Press release 

In his welcome address, Prof. G.D. Sharma, Vice-Chancellor of USTM emphasized the 

urgent need to focus on the challenges faced by senior citizens and the importance of 

formulating policies to ensure their dignity and well-being. 

The event was further enhanced by the presence of Himanshu Rath, Founder and 

Chairman of Agewell Foundation, India, who attended as the Guest of Honour, alongside 

Prof. Abdulrahim Vijapur, former Chairman of the Department of Political Science at 

Aligarh 

Muslim University (AMU). 

Dr Amit Choudhury, Dean, School of Technology & Management, USTM also addressed 

the inaugural session. 

In her keynote address, Smt. Iamonlang M. Syiem highlighted the pressing issues 

regarding elderly rights and underscored the significance of collective efforts in 

safeguarding their welfare. 

The conference includes a series of plenary sessions where distinguished academics, 

policymakers, and representatives from NGOs will discuss key themes related to elderly 

rights and welfare. The goal of these discussions is to generate actionable policy 

recommendations aimed at enhancing the quality of life for senior citizens in India. 

The main themes of the Conference are: Human Rights and the Elderly: Understanding 

global perspectives on elderly rights, Strategies for Addressing Abuse and Neglect: 

Ensuring safety and security for older adults, Policies for Protecting Elder Rights: Legal 

safeguards for senior citizens in India, Health and Well-being through Best Practices: 

Holistic healthcare approaches for older adults, Role of Families & Communities in 

Elderly, Welfare: Collaborative approaches to elder rights, Identifying Different Needs and 

Rights of Older Adults: Voices of elders and youth for a better life in old age. 
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The two-day conference serves as a vital platform for dialogue, advocacy, and policy 

development, aiming to create a more inclusive and supportive environment for the 

elderly in society. 
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United News of India 

NHRC asks Odisha CS to prepare SoP & frame policies for lightning and 

thunderstorm deaths 

https://www.uniindia.com/nhrc-asks-odisha-cs-to-prepare-sop-frame-policies-for-lightning-and-

thunderstorm-deaths/east/news/3387615.html 

Posted at: Feb 10 2025 4:01PM 

Kendrapara (Odisha), Feb 10 (UNI) The National Human Rights Commission (NHRC) 

has directed the Odisha Chief Secretary to formulate a Standard Operating Procedure 

(SOP) for providing compensation and support to the deceased and injured families due 

to lightning and thunderstorm in the State. 

Acting on a petition filed by Human Rights Activist Radhakanta Tripathy, the NHRC 

passed the order on last Friday. 

In its order, the NHRC observed that “Tripathy had suggested several steps in detail to 

reduce the fatalities and injuries from lightning. 

The complainant also stressed to formulate an SOP for providing compensation and 

support to the victims’ families. 

Since, the Odisha government has been working to reduce the fatalities, the Commission 

is of the view that suggestions submitted by the complainant, may be considered by the 

Government of Odisha, for further policy farming in this regard.” 

The petitioner raised the issue of death due to lightning and thunderstorm and said 

incidents of death due to lightning and thunderbolt have been reported from Kendrapara 

,Balasore, Bhadrak and Dhenkanal districts. 

He however regretted that the government has not yet made any action plan to minimize 

the lightning related deaths, he added. 

Pursuant to the notice of the NHRC, the Odisha government in its reply submitted that 

Village level Street Play /Folk Dance on Lightning Awareness, Flex of banner on Dos' and 

Don'ts in Odia language are being taken up for raising awareness on Lightning and 

Thunderstorm. 

School and College level Awareness Programme on Lightning and thunderstorm, 

Awareness meeting with SHG Member, and local Youth Club/Association/NGO/CBO are 

going on. 

Lightning and Thunderstorm awareness meeting with ASHA and Anganwadi Workers 

have been made to provide early warning on Lightning and Thunderstorm. 

“Lightning” per se has been recognized as Natural Calamity u/s 3(1) of the Odisha Relief 

Code and has been categorized as “State Specific Disaster” by the Odisha State Disaster 

Management Authority (OSDMA). 
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Tripathy in his rejoinder, suggested several steps in detail to reduce the fatalities and 

injuries from lightning on steps like Public awareness and educations. 

The petitioner further suggested to formulate a clear and effective SOP for providing 

compensation and support to the victims’ families. 
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The Hindu 

NHRC member asks Youtube to take down ‘obscene and vulgar’ video of Ranveer 

Allahbadia 

Priyank Kanoongo claims the complaint highlights concerns regarding the show’s 

propagation of negativity, discriminatory perspectives, and obscene ideologies, especially 

towards women and children 

Updated - February 10, 2025 09:40 pm IST - NEW DELHI 

https://www.thehindu.com/news/national/nhrc-member-asks-youtube-to-take-down-obscene-

and-vulgar-video-of-ranveer-allahbadia/article69203146.ece 

The Hindu Bureau 

Ranveer Allahbadia 

Priyank Kanoongo, member of the National Human Rights Commission (NHRC), in a 

letter written to Youtube has directed the social media platform to take down the “obscene 

and vulgar” video of podcaster Ranveer Allahbadia from the show ‘India’s Got Latent’. 

In a letter written to YouTube’s Public Policy head, Mira Chatt, Mr. Kanoongo said the 

Commission has received a complaint from one Yogendra Singh Thakur, who alleged 

that a YouTube show titled ‘India’s Got Latent’, hosted by stand-up comedian Samay 

Raina, contains highly objectionable, inappropriate, and obscene remarks against Indian 

society. 

The NHRC member claimed that the complaint highlights concerns regarding the show’s 

propagation of negativity, discriminatory perspectives, religious and cultural intolerance, 

and disrespectful and obscene ideologies, particularly towards women and children. 

It is further alleged that, under the guise of freedom of speech, the show disseminates 

obscene and vulgar content along with misleading messages, thereby fostering a corrupt 

mindset in society. 

“The Commission has come across certain links indicating that a recent episode of the 

India’s Got Talent show features YouTubers making vulgar and explicit statements 

concerning children and women. These statements are not only deeply objectionable but 

also amount to a serious violation of woman and child rights. The availability of such 

content on widely accessible platforms, including YouTube, Instagram, and Facebook, 

poses a grave threat to the safety, dignity, and mental well-being of children including 

women,” Mr. Kanoongo’s letter reads. 

He further directed Youtube to take urgent action to remove the concerned 

episode/videos from its platform. “Prior to the removal of such content, you are also 

required to submit details of the channel and the specific videos to the concerned police 

authorities where the FIR has been registered, for further necessary action,” he added. 

HINDU, Online, 11.2.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.thehindu.com/news/national/nhrc-member-asks-youtube-to-take-down-obscene-and-vulgar-video-of-ranveer-allahbadia/article69203146.ece
https://www.thehindu.com/news/national/nhrc-member-asks-youtube-to-take-down-obscene-and-vulgar-video-of-ranveer-allahbadia/article69203146.ece


Meanwhile, Mr. Allahbadia took to social media to apologise for his comment after the 

massive outrage trigged over the issue. “My comment wasn’t just inappropriate, it wasn’t 

even funny. Comedy is not my forte. I am just here to say sorry,” he said. 
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Economic Times 

India’s human rights body NHRC seeks removal of Ranveer Allahbadia’s 

controversial video after social media uproar 

https://economictimes.indiatimes.com/tech/technology/nhrc-seeks-removal-of-ranveer-

allahbadias-controversial-video-after-social-media-

uproar/articleshow/118120043.cms?from=mdr 

ETtech Last Updated: Feb 10, 2025, 07:45:00 PM IST 

Synopsis 

The podcaster and YouTuber, known as "BeerBiceps," had made a comment on 

comedian Samay Raina's show, whrich stirred controversy. 

Podcaster and YouTuber Ranveer Allahbadia, known as "BeerBiceps," has stirred 

controversy after asking an "inappropriate question" on comedian Samay Raina's show. 

Amid a row over Allahbadia's obscene remarks on “India's Got Latent,” the National 

Human Rights Commission (NHRC) has written to YouTube, the Google-owned video 

streaming platform, seeking the removal of the video featuring the YouTuber’s jokes. 

 

Allahbadia, appearing in a recent episode show, sparked outrage by asking a contestant 

a provocative question: “Would you rather watch your parents have sex every day for the 

rest of your life or join in once to stop it forever?” 

The clip went viral quickly, with the YouTuber facing backlash from netizens over his 

remark. 

— BeerBicepsGuy (@BeerBicepsGuy) 

 

The NHRC, in its letter, stated that it had received a complaint from Yogendra Singh 

Thakur, who alleged that the YouTube show hosted by comedian Samay Raina contained 

"highly objectionable, inappropriate, and obscene remarks about Indian society". 

 

"The commission has come across certain links indicating that a particular episode of the 

aforementioned show features YouTubers making vulgar and explicit statements 

concerning women and children. The availability of such content on widely accessible 

platforms, including YouTube, Instagram, and Facebook, poses a grave threat to the 

safety, dignity, and mental well-being of children, including women," the NHRC stated in 

its letter. 
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The fallout 

Earlier on Monday, two Bombay High Court lawyers–Ashish Rai and Pankaj Mishra, filed 

a complaint with the Mumbai Police Commissioner and the Maharashtra Women’s 

Commission against the show’s organisers, besides the YouTubers on the panel. The 

complaint alleged that Allahbadia made obscene remarks about families and women and 

demanded strict action, including the filing of a first information report (FIR) against the 

accused. 

Reacting to the complaint, Maharashtra chief minister Devendra Fadnavis said, “I have 

come to know about it. I have not seen it yet. Things have been said and presented in a 

wrong way. Everyone has freedom of speech but our freedom ends when we encroach 

upon the freedom of others... In our society, we have made some rules, if someone 

violates them it is absolutely wrong and action should be taken against them." 

The episode also evoked strong responses from opposition parties. Congress 

spokesperson Supriya Shrinate said, "This isn’t creative. It’s pervert. And we can’t 

normalise perverse behavior as cool." 

Its ally Shiv Sena (UBT) MP Priyanka Chaturvedi said, "Any abusive language in the 

name of comedy content crosses limits is not acceptable to the country... What level are 

we stooping to? You get a platform, that doesn't mean that you will utter anything. He is 

someone with millions of subscribers, every political has sat in his podcast. PM has given 

him an award... As a member of standing committee of the Ministry of Information and 

Broadcasting, I will raise this issue." 

BeerBiceps apology 

On his part, after this blew up, Allahbadia issued an apology. He said that comedy was 

not his "forte." and added it "wasn't even funny." 

"My comment wasn't just inappropriate, it wasn't even funny. Comedy is not my forte. I'm 

just here to say sorry. Many of you asked if this is how I wish to use my platform, and 

obviously, this is not how I wish to use it. I'm not going to give any context or justification 

or reasoning behind whatever happened," he said. 
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Business Today 

India’s Got Latent controversy: NHRC directs YouTube to remove videos with 

Ranveer Allahbadia’s joke   

https://www.businesstoday.in/india/story/indias-got-latent-controversy-nhrc-directs-

youtube-to-remove-videos-with-ranveer-allahbadias-joke-464038-2025-02-10 

Prior to the removal of such content, you are also required to submit details of the channel 

and the specific videos to the concerned police authorities where the FIR has been 

registered, for further necessary action, the Commission told the streaming platform.  

Business Today Desk | Updated Feb 10, 2025, 4:11 PM IST 

Amid a row over YouTuber Ranveer Allahbadia’s obscene remarks on India’s Got Latent’ 

show, the National Human Rights Commission has written a letter to the video streaming 

platform, seeking the removal of the videos with the YouTuber’s jokes.  

The human rights body, in its letter, said that it had received a complaint from Yogendra 

Singh Thakur, who alleged that the YouTube show hosted by comedian Samay Raina 

contained “highly objectionable, inappropriate, and obscene remarks about Indian 

society.”   

The letter from the Commission read, “The National Human Rights Commission (NHRC) 

is mandated and entrusted with the responsibility of Protecting and promoting human 

rights of all including women and children under the Protection of Human Rights Act, 

1993.”  

The Commission has received a complaint from Shri Yogendra Singh Thakur, wherein it 

has been alleged that a YouTube show titled "India's Got Latent", hosted by Samay 

Raina, contains highly objectionable, inappropriate, and obscene remarks against Indian 

society, it added.   

“The complaint highlights concerns regarding the show's propagation of negativity, 

discriminatory perspectives, religious and cultural intolerance, and disrespectful and 

obscene ideologies, particularly towards women and children. It is further alleged that, 

under the guise of freedom of speech, the show disseminates obscene and vulgar content 

along with misleading messages, thereby fostering a corrupt mindset in society.  

“The content in question prima facie appears to be in violation of various legal provisions 

under Bhartiya Nyay Sanhita (BNS), the Protection of Children from Sexual Offences 

(POCSO) Act, the Information Technology (IT) Act, and other applicable laws. 

Furthermore, it is alleged that the show severely infringes upon fundamental rights 

relating to religious freedom and the safety and dignity of women and children, as 

enshrined in the Constitution of India. A copy of the complaint is annexed herewith for 

your ready reference,” it added.  
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“Additionally, the Commission has come across certain links indicating that a recent 

episode of the aforementioned show features YouTubers making vulgar and explicit 

statements concerning children and women. These statements are not only deeply 

objectionable but also amount to a serious violation of woman and child rights. The 

availability of such content on widely accessible platforms, including YouTube, Instagram, 

and Facebook, poses a grave threat to the safety, dignity, and mental well-being of 

children including woman,” the Commission said.  

Considering the gravity of the matter, the Commission has taken cognizance of the issue 

under Section 12 of the Protection of Human Rights Act, 1993.  

“In view of the foregoing, you are hereby directed to take urgent action to remove the 

concerned episode/videos from YouTube. Prior to the removal of such content, you are 

also required to submit details of the channel and the specific videos to the concerned 

police authorities where the FIR has been registered, for further necessary action, the 

Commission told the streaming platform.  

An action taken report in this regard shall be furnished to the Commission within three 

(10) days from the date of issue of this letter, it added.  

On the show, Ranveer asked a controversial question to a contestant that the internet 

has described as rather offensive. “Would you rather watch your parents have sex for the 

rest of your life — or would you join in once and stop it forever,” Allahbadia asked. 

Meanwhile, an FIR has been filed against Ranveer, Samay, Apoorva, and India's Got 

Latent for "allegedly using abusive language on the show". 

SPOTLIGHT 
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IndiaTV News 

Maharashtra CM Fadnavis condemns YouTuber Ranveer Allahbadia's remarks, 

NHRC takes action 

Ranveer Allahbadia controversy: Ranveer Allahbadia has apologised for the obscene 

joke that he made on Samay Raina's show India's Got Latent. 

https://www.indiatvnews.com/maharashtra/ranveer-allahbadia-maharashtra-cm-devendra-

fadnavis-condemns-youtuber-remarks-nhrc-takes-action-latest-updates-2025-02-10-975583 

Edited By: Arushi Jaiswal @JaiswalArushi | Mumbai Published : Feb 10, 2025 17:10 IST, 

Updated : Feb 10, 2025 17:48 IST 

Ranveer Allahbadia controversy:  Maharashtra Chief Minister Devendra 

Fadnavis criticised popular YouTuber Ranveer Allahbadia, also known as 'Beer Biceps,' 

for his recent remarks on Samay Raina's show, 'India's Got Latent'. Condemning 

Allahbadia's comments, Fadnavis emphasised that society functions based on 

established norms, and any breach of these rules is unacceptable and should be 

addressed with appropriate measures. 

Notably, a complaint has been filed against YouTuber Ranveer Allahbadia, social media 

influencer Apoorva Makhija, comedian Samay Raina, and the organisers of the show 

'India's Got Latent' following a series of alleged controversial and offensive remarks made 

on the show. 

'There is freedom of speech but...': CM Fadnavis 

On the controversy over Allahbadia's remarks on a show, CM  Fadnavis said, "I have 

come to know about it. I have not seen it yet. Things have been said and presented in a 

wrong way. Everyone has freedom of speech but our freedom ends when we encroach 

upon the freedom of others... In our society, we have made some rules, if someone 

violates them it is absolutely wrong and action should be taken against them." 

On the other hand, Shiv Sena has also warned the YouTuber about this entire 

controversy. Shiv Sena leader Raju Waghmare said, "Shiv Sena wants to warn this 

YouTuber that our mothers and sisters should not be insulted like this. He should not 

misuse the freedom of expression. If he does not agree, we will try to shut down his show 

and will also try to legally stop him from making such statements again." 

NHRC takes action  

National Human Rights Commission (NHRC) member Priyank Kanoongo on Monday 

wrote a letter to Mira Chatt, Head Public Policy at YouTube, urging to remove the video 

related to "India's Got Latent" show, where social media influencer Ranveer Allahbadia 

made controversial remarks, sparking outrage across the internet. 

"In view of the foregoing, you are hereby directed to take urgent action to remove the 

concerned episode/videos from YouTube. Prior to the removal of such content, you are 
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also required to submit details of the channel and the specific videos to the concerned 

police authorities where the FIR has been registered, for further necessary action," the 

letter read. 

"An Action Taken Report in this regard shall be furnished to the Commission within three 

(10) days from the date of issue of this letter," Kanoongo, who is also the former National 

Commission for Protection of Child Rights (NCPCR) chairperson, said in the letter. 

Ranveer Allahbadia apologises  

Ranveer Allahabadia, shared a video on X and has apologised for the obscene joke that 

was made on Samay Raina's show India's Got Latent. On Monday, the 31-year-old 

shared a video and said that the joke that got him trolled on social media was a lapse of 

judgement. It is significant to note that this apology has come after a complaint was filed 

with the Mumbai Commissioner and Maharashtra Women's Commission for allegedly 

using abusive language on the show. Not only Allahbadia but social media influencer 

Apoorva Makhija and comedian Samay Raina were also booked for the same offence.  

What is the whole matter? 

During the latest episode, Ranveer Allahbadia posed an inappropriate question to a 

contestant, sparking controversy on social media. The YouTuber was trolled on X for his 

inappropriate line of questioning. The latest episode of India's Got Latent featured content 

creators like Ashish Chanchlani, Jaspreet Singh, Allahbadia and Apoorva Mukhija, known 

as The Rebel Kid along with show host, Samay Raina. 
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India Today 

Humans rights body seeks removal of YouTube videos with Ranveer Allahbadia's 

joke 

The National Human Rights Commission, based on a complaint filed by Yogendra Singh 

Thakur, has asked YouTube to remove the video featuring Ranveer Allahbadia's 

"obscene" remarks. 

https://www.indiatoday.in/india/story/nhrc-ranveer-allahbadia-obscene-joke-asks-youtube-to-

take-down-videos-2677604-2025-02-10 

Piyush Mishra | New Delhi, UPDATED: Feb 10, 2025 16:01 IST 

Written By: Nakul Ahuja 

In Short 

Ranveer Allahbadia's 'obscene' joke at 'India's Got Latent' sparks row 

Human rights body asks YouTube to remove video featuring his remark 

Says it poses a threat to 'dignity, mental well-being' of children 

Amid a row over YouTuber Ranveer Allahbadia's obscene remarks on 'India's Got Latent' 

show, the National Human Rights Commission has written a letter to the video streaming 

platform, seeking the removal of the videos with the YouTuber's jokes. 

The human rights body, in its letter, said that it had received a complaint from Yogendra 

Singh Thakur, who alleged that the YouTube show hosted by comedian Samay Raina 

contained "highly objectionable, inappropriate, and obscene remarks about Indian 

society." 

"The commission has come across certain links indicating that a certain episode of the 

aforementioned show features YouTubers making vulgar and explicit statements 

concerning women and children. The availability of such content on widely accessible 

platforms, including YouTube, Instagram and Facebook, poses a grave threat to the 

safety, dignity and the mental well-being of children, including women," the human rights 

body said in its letter. 

For the unversed, Ranveer's comments were made during a recent episode of India's Got 

Latent where he featured alongside Ashish Chanchlani, Jaspreet Singh and Apoorva 

Mukhija, popularly known as The Rebel Kid, as judges. 

He posed a question to a contestant that many social media users found offensive. 

Ranveer asked, “Would you rather watch your parents have sex for the rest of your life 

— or would you join in once and stop it forever?” 

Following the same, a complaint was filed against Ranveer, Samay Raina, Apoorva 

Makhija, and India's Got Latent for "allegedly using abusive language on the show". 
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'COMEDY NOT MY FORTE' 

After his remarks on the show created a ripple on social media, Ranveer, popularly known 

as Beer Biceps, apologised for his remarks, saying comedy wasn't his "forte". 

Calling his remark "inappropriate" in a video, the YouTuber said it "wasn't even funny". 

"My comment wasn't just inappropriate, it wasn't even funny. Comedy is not my forte. I'm 

just here to say sorry. Many of you asked if this is how I wish to use my platform and, 

obviously, this is not how I wish to use it. I'm not going to give any context or justification 

or reasoning behind whatever happened," he said. 

He added, "I'm just here for an apology. I personally had a lapse in judgment. It wasn't 

cool on my part. The podcast is watched by people of all ages. I don't want to be the kind 

of person that takes that responsibility lightly and family is the last thing that I would ever 

disrespect." 
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The Statesman 

NHRC asks YouTube to remove objectionable episode of ‘India’s Got Latent’ 

NHRC member Priyank Kanoongo on Monday asked YouTube to remove an 

episode/videos of the show titled “India’s Got Latent” from its platform for alleged 

objectionable, inappropriate, and obscene remarks towards women and children. 

https://www.thestatesman.com/india/nhrc-asks-youtube-to-remove-objectionable-episode-of-

indias-got-latent-1503396511.html 

Statesman News Service | New Delhi | February 10, 2025 6:15 pm 

NHRC member Priyank Kanoongo on Monday asked YouTube to remove an 

episode/videos of the show titled “India’s Got Latent” from its platform for alleged 

objectionable, inappropriate, and obscene remarks towards women and children. 

In a letter addressed to Mira Chatt, Head Public Policy, YouTube, he said the Commission 

has received a complaint wherein it was alleged that a YouTube show titled “India’s Got 

Latent”, hosted by Samay Raina, contains highly objectionable, inappropriate, and 

obscene remarks against the society. 

 “The complaint highlights concerns regarding the show’s propagation of negativity, 

discriminatory perspectives, religious and cultural intolerance, and disrespectful and 

obscene ideologies, particularly towards women and children. It is further alleged that, 

under the guise of freedom of speech, the show disseminates obscene and vulgar content 

along with misleading messages, thereby fostering a corrupt mindset in society,” he said. 

Furthermore, it is alleged that the show severely infringes upon fundamental rights 

relating to religious freedom and the safety and dignity of women and children, as 

enshrined in the Constitution of India, said Kanoongo. 

He said the content in question prima facie appears to be in violation of various legal 

provisions under Bhartiya Nyay Sanhita (BNS), the Protection of Children from Sexual 

Offences (POCSO) Act, the Information Technology (IT) Act, and other applicable laws. 

Informing that the Commission has also come across certain links indicating that a recent 

episode of the said show features YouTubers making vulgar and explicit statements 

concerning children and women, he said. 

“These statements are not only deeply objectionable but also amount to a serious 

violation of women and child rights. The availability of such content on widely accessible 

platforms, including YouTube, Instagram, and Facebook, poses a grave threat to the 

safety, dignity, and mental well-being of children including women. 

“You are hereby directed to take urgent action to remove the concerned episode/videos 

from YouTube. Prior to the removal of such content, you are also required to submit 

details of the channel and the specific videos to the concerned police authorities where 

the FIR has been registered, for further necessary action,” he said. 
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Kanoongo said an Action Taken Report in this regard shall be furnished to the 

Commission within three days. 

It may be mentioned that Mumbai Police has registered a complaint against YouTuber 

Ranveer Allahbadia aka ‘BeerBiceps’, influencer Apoorva Makhija who goes by the name 

‘Rebel Kid,’ and comedian Samay Raina over offensive language in India’s Got Latent. 
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Telegraph India 

As controversy grows over Ranveer Allahbadia's remarks, NHRC asks YouTube to 

remove episode 

In an apology video on X on Monday, Allahbadia admitted that his comment was not only 

inappropriate, but also not funny 

https://www.telegraphindia.com/india/as-controversy-grows-over-ranveer-allahbadias-remarks-

nhrc-asks-youtube-to-remove-episode/cid/2082715 

PTI Published 10.02.25, 06:47 PM 

The NHRC on Monday asked YouTube to take an "urgent action" against influencer 

Ranveer Allahbadia and remove the episode in which he allegedly made offensive 

remarks from the popular platform. 

Priyank Kanoongo, a member of the National Human Rights Commission (NHRC), in his 

letter said the rights panel has received a complaint from wherein it has been alleged that 

a YouTube show titled 'India's Got Latent', hosted by Samay Raina, contains highly 

objectionable, inappropriate and obscene remarks against the Indian society. 

The letter has been written to YouTube's head of public policy in lndia. 

"The complaint highlights concerns regarding the show's propagation of negativity, 

discriminatory perspectives, religious and cultural intolerance, and disrespectful and 

obscene ideologies, particularly towards women and children. It is further alleged that, 

under the guise of freedom of speech, the show disseminates obscene and vulgar content 

along with misleading messages, thereby fostering a corrupt mindset in society," he wrote 

in the letter. 

The content in question "prima face appears to be in violation" of various legal provisions 

under the Bhartiya Nyay Sanhita (BNS), the Protection of Children from Sexual Offences 

(POCO) Act, the Information Technology (IT) Act and other applicable laws, it reads. 

Furthermore, it is alleged that the show "severely infringes" upon fundamental rights 

relating to religious freedom and the safety and dignity of women and children, as 

enshrined in the Constitution of India, the letter said. 

A copy of the complaint has been annexed with the letter, it said. 

"Additionallv, the Commission has come across certain links indicating that a recent 

episode of the aforementioned show features YouTubers making vulgar and explicit 

statements concerning children and women. These statements are not only deeply 

objectionable but also amount to a serious violation of woman and child rights. The 

availability of such content on widely accessible platforms, including YouTube, Instagram, 

and Facebook, poses a grave threat to the safety, dignity, and mental well-being of 

children including woman," Kanoongo wrote in the letter. 
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Considering the gravity of the matter, the Commission has "taken cognisance of the issue 

under Section 12 of the Protection of Human Rights Act. 1993", he said. 

"In view of the foregoing, you are hereby directed to take urgent action to remove the 

concerned episode/videos from YouTube. Prior to the removal of such content, you are 

also required to submit details of the channel and the specific videos to the concerned 

police authorities where the FIR has been registered, for further necessary action," the 

letter added. 

The Commission has also sought an an action taken report. 

On the comedy reality show, popular among today's youth for its edgy bordering on 

offensive content, Allahbadia asked a question to a contestant on parents and sex, which 

has been panned by many and led to police complaints. 

In an apology video on X on Monday, Allahbadia admitted that his comment was not only 

inappropriate, but also not funny. 

Except for the headline, this story has not been edited by The Telegraph Online staff and 

has been published from a syndicated feed. 
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Mathrubhumi 

NHRC takes cognisance of BeerBiceps' remark, writes letter to YouTube 

https://english.mathrubhumi.com/news/india/ranveer-allahbadia-controversy-remark-indias-got-

latent-nhrc-action-1.10330001 

February 10, 2025 

The National Human Rights Commission has asked YouTube to take down videos 

featuring YouTuber Ranveer Allahbadia’s obscene remarks on the India’s Got 

Latent show, amid growing controversy over the content. 

In a letter to YouTube, the commission said it received a complaint from Yogendra Singh 

Thakur, who alleged that the show, hosted by comedian Samay Raina, contained “highly 

objectionable, inappropriate, and obscene” comments about Indian society. 

NHRC member Priyank Kanoongo has written to Mira Chatt, head of public policy at 

YouTube, directing the platform to “take urgent action to remove the concerned 

episode/videos from YouTube.” The letter further instructs YouTube to submit details of 

the channel and the specific videos to the police authorities handling the FIR before 

removing the content. 

“You are also required to submit details of the channel and the specific videos to the 

concerned police authorities where the FIR has been registered, for further necessary 

action. An Action Taken Report in this regard shall be furnished to the Commission within 

three (10) days from the date of issue of this letter,” the directive states. 

YouTuber-podcaster Ranveer Allahbadia, popularly known as BeerBiceps, landed in 

controversy over his remarks on comedian Samay Raina's show 'India's Got Latent', 

sparking outrage and legal trouble. 

During a recent episode, which featured content creators Ashish Chanchlani, Jaspreet 

Singh, and Apoorva Mukhija (known as The Rebel Kid), Allahbadia posed a highly 

controversial question to a contestant. 

This remark, along with the general tone of the show, has triggered outrage, resulting in 

a formal complaint filed with the Mumbai Police Commissioner and the National 

Commission for Women. The complainant has demanded strict action against all 

involved. 

The YouTuber later apologised in a video posted on his social media handle saying, "I 

shouldn’t have said what I said on India’s Got Latent. I’m sorry." 

His apology comes after Shiv Sena leader Raju Waghmare strongly condemned the 

comments, warning that such statements insult women and should not be tolerated. 

Waghmare asserted that if Allahbadia continues to make such remarks, legal action will 

be pursued, and efforts will be made to shut down his show. 
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Allahbadia, who has over 3 million followers on Instagram and boasts over one crore 

followers on YouTube, has hosted high-profile guests like actress Priyanka Chopra, 

singer Karan Aujla, and ISRO Chairman Dr S. Somanath, is now facing huge backlash 

for his comments made on Raina's show. 

(With input from IANS) 

 

MATHRUBHUMI, Online, 11.2.2025
Page No. 0, Size:(0)cms X (0)cms.



 

PIONEER, Delhi, 11.2.2025
Page No. 1, Size:(24.70)cms X (16.83)cms.



LatestLY 

Ranveer Allahbadia Controversy: NHRC Member Priyank Kanoongo Writes to 

YouTube, Urges Removal of Video Related to Samay Raina’s ‘India’s Got Latent’ 

Show 

National Human Rights Commission (NHRC) member Priyank Kanoongo on Monday 

wrote a letter to Mira Chatt, Head Public Policy at YouTube, urging to remove the video 

related to "India's Got Latent" show, where social media influencer Ranveer Allahbadia 

made controversial remarks, sparking outrage across the internet. 

https://www.latestly.com/agency-news/ranveer-allahbadia-controversy-nhrc-member-priyank-

kanoongo-writes-to-youtube-urges-removal-of-video-related-to-samay-rainas-indias-got-latent-

show-6632475.html 

Agency News ANI| Feb 10, 2025 05:50 PM IST 

New Delhi, February 10: National Human Rights Commission (NHRC) member Priyank 

Kanoongo on Monday wrote a letter to Mira Chatt, Head Public Policy at YouTube, urging 

to remove the video related to "India's Got Latent" show, where social media influencer 

Ranveer Allahbadia made controversial remarks, sparking outrage across the internet. 

"In view of the foregoing, you are hereby directed to take urgent action to remove the 

concerned episode/videos from YouTube. Prior to the removal of such content, you are 

also required to submit details of the channel and the specific videos to the concerned 

police authorities where the FIR has been registered, for further necessary action," the 

letter read. 

"An Action Taken Report in this regard shall be furnished to the Commission within three 

(10) days from the date of issue of this letter," Kanoongo, who is also the former National 

Commission for Protection of Child Rights (NCPCR) chairperson, said in the letter. The 

complaint filed by Yogendra Singh Thakur highlights the propagation of "negativity, 

discriminatory perspectives, religious and cultural intolerance, and disrespectful and 

obscene ideologies, particularly towards women and children." Ranveer Allahbadia 

Controversy: Here Is How YouTuber-Podcaster BeerBiceps Landed in Legal Trouble, 

Sparking Outrage Over Vulgar Remarks at Samay Raina’s Show ‘India’s Got Latent’. 

According to the letter, the complaint alleged "obscene and vulgar content" along with 

misleading messages. Kanoongo wrote that the video content in controversy prima facie 

appears to be in violation of various sections under the Bharatiya Nyay Sanhita (BNS) 

and the Protection of Children from Sexual Offences (POSCSO) Act. "These statements 

are not only deeply objectionable but also amount to a serious violation of woman and 

child rights," the letter read. 

Earlier, a formal complaint was filed against Allahbadia, social media influencer Apoorva 

Makhija, comedian Samay Raina, and the organisers of "India's Got Latent" following a 

series of alleged controversial and offensive remarks. The complaint, registered with both 

the Mumbai Commissioner and the Maharashtra Women's Commission, alleges that 
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abusive language was used on the show. The complainant has demanded strict legal 

action against the accused. The controversy erupted after remarks made by Allahbadia 

during a YouTube episode of 'India's Got Latent' were deemed offensive and 

derogatory. Ranveer Allahbadia Parental Sex Question: Devendra Fadnavis Reacts to 

Controversial Remark of YouTuber ‘BeerBiceps’ on ‘India’s Got Latent’ Show, Says 

‘Action Should Be Taken Against Those Who Violate Rules’ (Watch Video). 

The comments, which were made in a joking context, sparked widespread outrage. The 

complaint filed accuses the organizers and participants of deliberately making obscene 

remarks about women's private parts with the intent to gain popularity and financial gain 

through the online broadcast. In response to the incident, Maharashtra Chief Minister 

Devendra Fadnavis said, "I have come to know about it. I have not seen it yet. Things 

have been said and presented in a wrong way. Everyone has freedom of speech, but our 

freedom ends when we encroach upon the freedom of others. In our society, we have 

made some rules, if someone violates them, it is absolutely wrong, and action should be 

taken against them." 

(This is an unedited and auto-generated story from Syndicated News feed, LatestLY Staff 

may not have modified or edited the content body) 
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The Tribune 

As row grows over Allahbadia’s remarks, National Human Rights Commission asks 

YouTube to remove episode 

The Commission has also sought an action taken report 

 https://www.tribuneindia.com/news/india/as-row-grows-over-allahbadias-remarks-national-

human-rights-commission-asks-youtube-to-remove-episode/ 

PTI | New Delhi, Updated At : 07:21 PM Feb 10, 2025 IST 

The NHRC on Monday asked YouTube to take an "urgent action" against influencer 

Ranveer Allahbadia and remove the episode in which he allegedly made offensive 

remarks from the popular platform. 

Priyank Kanoongo, a member of the National Human Rights Commission (NHRC), in his 

letter said the rights panel has received a complaint from wherein it has been alleged that 

a YouTube show titled 'India's Got Latent', hosted by Samay Raina, contains highly 

objectionable, inappropriate and obscene remarks against the Indian society. 

The letter has been written to YouTube's head of public policy in lndia. 

 “The complaint highlights concerns regarding the show’s propagation of negativity, 

discriminatory perspectives, religious and cultural intolerance, and disrespectful and 

obscene ideologies, particularly towards women and children. It is further alleged that, 

under the guise of freedom of speech, the show disseminates obscene and vulgar content 

along with misleading messages, thereby fostering a corrupt mindset in society,” he wrote 

in the letter. 

The content in question “prima face appears to be in violation” of various legal provisions 

under the Bhartiya Nyay Sanhita (BNS), the Protection of Children from Sexual Offences 

(POCO) Act, the Information Technology (IT) Act and other applicable laws, it reads. 

Furthermore, it is alleged that the show “severely infringes” upon fundamental rights 

relating to religious freedom and the safety and dignity of women and children, as 

enshrined in the Constitution of India, the letter said. 

A copy of the complaint has been annexed with the letter, it said. 

“Additionallv, the Commission has come across certain links indicating that a recent 

episode of the aforementioned show features YouTubers making vulgar and explicit 

statements concerning children and women. These statements are not only deeply 

objectionable but also amount to a serious violation of woman and child rights. The 

availability of such content on widely accessible platforms, including YouTube, Instagram, 

and Facebook, poses a grave threat to the safety, dignity, and mental well-being of 

children including woman,” Kanoongo wrote in the letter. 
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Considering the gravity of the matter, the Commission has “taken cognisance of the issue 

under Section 12 of the Protection of Human Rights Act. 1993”, he said. 

“In view of the foregoing, you are hereby directed to take urgent action to remove the 

concerned episode/videos from YouTube. Prior to the removal of such content, you are 

also required to submit details of the channel and the specific videos to the concerned 

police authorities where the FIR has been registered, for further necessary action,” the 

letter added. 

The Commission has also sought an action taken report. 

On the comedy reality show, popular among today’s youth for its edgy bordering on 

offensive content, Allahbadia asked a question to a contestant on parents and sex, which 

has been panned by many and led to police complaints. 

In an apology video on X on Monday, Allahbadia admitted that his comment was not only 

inappropriate, but also not funny. 
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MSN 

'In poor taste but ...': NCP-SP slams Allahbadia for 'obscene remark', raises red flag 

over 'disproportionate outrage' 

Story by TOI News Desk 

https://www.msn.com/en-in/news/India/in-poor-taste-but-ncp-sp-slams-allahbadia-for-obscene-

remark-raises-red-flag-over-disproportionate-outrage/ar-AA1yKkhH 

 • 5h • 2 min read 

NEW DELHI: The Nationalist Congress Party (Sharad Pawar faction) became the latest 

in chorus of political parties slamming YouTuber and podcaster Ranveer Allahbadia for 

his "inappropriate" remark on the show India's Got Latent, calling it "in poor taste". 

However, the party also raised issue against the "disproportionate outrage" surrounding 

the controversy. 

Party spokesperson Anish Gawande warned that the backlash could be used to justify 

tighter government control over digital content creators under the proposed Broadcasting 

Bill. 

"Ranveer's comments on India’s Got Latent were in poor taste, but the disproportionate 

outrage risks setting a dangerous precedent," he said in a post on X. 

Gawande said that while Allahbadia’s comments were offensive, the response should not 

pave the way for increased censorship. “Many of us have spoken out against the 

proposed Broadcasting Bill, which threatens independent digital creators—we should not 

let this case become the pivot upon which the bill gains public support,” he said. 

The proposed legislation, designed to overhaul India's broadcasting regulatory 

framework, had sparked concerns about classifying independent news creators as 

broadcasters. Initially intended to focus on OTT platforms and digital news, the scope of 

the legislation was later broadened to include social media accounts, TOI had earlier 

reported. 

"This law is not about accountability—it’s about control. The government has already 

scrutinised political YouTubers for their 2024 election coverage, and this bill would make 

it easier to regulate and silence them. We must be careful. Outrage against one creator 

should not justify a law that will curb free speech for all," Gawande added. 

Allahbadia, widely known as BeerBiceps, apologised after facing a wave of criticism for 

his controversial question to a contestant on the show. In a video statement, he admitted 

his comment was "not just inappropriate, it wasn't even funny" and distanced himself from 

comedy, saying, "Comedy is not my forte. I am just here to say sorry." 

A formal complaint was lodged against Allahbadia, comedian Samay Raina, and 

influencer Apoorva Makhija with the Mumbai Police and Maharashtra Women's 

Commission, accusing them of using obscene language to gain online popularity. 
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The national human rights commission (NHRC) has also taken cognisance of the matter, 

writing to YouTube’s public policy head in India and calling for the episode’s removal. The 

NHRC’s letter alleged the show contained "highly objectionable, inappropriate, and 

obscene remarks," which violated various laws, including the Protection of Children from 

Sexual Offences (POCSO) Act and the Information Technology Act. 

Allahbadia, who has collaborated with the government in the past and received a National 

Creators Award from Prime Minister Narendra Modi, has since requested the show’s 

producers to remove the controversial sections. “All I can say in the end is sorry. I hope 

you can forgive me as a human being,” he said in his apology video. 
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Hindustan Times 

Ranveer Allahbadia police probe LIVE: NHRC member asks YouTube to take down 

'India's Got Latent' episode 

https://www.hindustantimes.com/india-news/ranveer-allahbadia-police-probe-live-

samay-raina-indias-got-latent-controversy-the-rebel-kid-beerbiceps-

101739239765243.html 

February 11, 2025 | By HT News Desk 

Ranveer Allahbadia issued a public apology on Monday, admitting a ‘lapse of judgement’ 

on his part. 

Ranveer Allahabadia police probe live: Maharashtra Chief Minister Devendra Fadnavis 

and YouTuber Gaurav Taneja also reacted to the recent controversial episode of India's 

Got Latent. 

Ranveer Allahbadia police probe live: Podcaster and entrepreneur Ranveer Allahabadia, 

popularly known as Beerbiceps, was in for huge uproar and backlash after his remarks 

on comedian Samay Raina’s YouTube show ‘India’s Got Latent’ went viral and did not sit 

well with netizens. Not just internet users, but also politicians reacted to his remarks, 

demanding a call to control and take action against such statements which they deemed 

‘abusive’ and inappropriate....Read More 

Ranveer Allahbadia police probe | Key Points 

An FIR was filed in Assam against Ranveer Allahbadia , along with fellow judges on the 

panel of the show including YouTube Ashish Chanchlani, comedian Jaspreet Singh, 

content creator Apoorva Makhija (popularly known as the rebel kid), the show host Samay 

Raina and others too. 

Assam Chief Minister posted on X that the FIR was filed against them “for promoting 

obscenity and engaging in sexually explicit and vulgar discussion” on the show. 

‘India’s Got Latent’ is a YouTube talent show hosted by comedian Samay Raina and 

watched by millions of people. 

Ranveer Allahbadia, popular for his podcast ‘The Ranveer Show’, acknowledged his 

mistake and issued an apology through his social media on Monday after a huge uproar 

over his remarks. 

Feb 11, 2025 8:25 AM IST 

Ranveer Allahbadia police probe live: Shiv Sena (UBT) leader says 'will raise the issue 

with parliamentary panel' 

While reacting to the controversy around Ranveer Allahbadia's remarks, Shiv Sena (UBT) 

leader Priyanka Chaturvedi on Monday said she will raise the issue with the parliamentary 

standing committee on information technology. 
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“I will be raising the issue regarding the show called India’s Got Latent as a member in 

the standing committee of IT& Communication for the kind of vulgar , blasphemous 

content that is passed off as comedy. We need to set boundaries since these platforms 

influence young minds and they are passing off absolute rubbish as content. The 

language used by Ranveer Allahabadia which was also actively encouraged by others on 

that ‘comedy panel’ is unacceptable,” she said in a post on X. 

Feb 11, 2025 8:11 AM IST 

Ranveer Allahbadia police probe live: What did Devendra Fadnavis say on the 

controversy 

Reacting to the controversy, Maharashtra chief minister Devendra Fadnavis said that an 

individual's freedom of speech ends when he/she “encroaches upon the freedom of 

others”. He also said that action should be taken if someone violates rules. 

Feb 11, 2025 7:59 AM IST 

Ranveer Allahbadia police probe live: NHRC member asks YouTube's Head of Public 

Policy to take down the video 

Member of human rights body NHRC Priyank Kanoongo has written to Mira Chatt, Head 

Public Policy, YouTube, directing “to take urgent action to remove the concerned 

episode/videos from YouTube. Prior to the removal of such content, you are also required 

to submit details of the channel and the specific videos to the concerned police. authorities 

where the FIR has been registered, for further necessary action. An Action Taken Report 

in this regard shall be furnished to the Commission within three (10) days from the date 

of issue of this letter.” (ANI) 

Feb 11, 2025 7:50 AM IST 

Ranveer Allahbadia police probe live: These sections have been imposed against 

Ranveer Allahbadia, Samay Raina 

In a post on X, formerly twitter, Assam Chief Minister Himanta Biswa Sarma said that the 

Guwahati police has registered a "case vide Cyber PS case no 03/2025 under sections - 

79/95/294/296 of BNS 2023 read witb Sec 67 of IT Act, 2000, read with Section 4/7 of 

Cinematograph Act 1952 read with Section 4/6 of Indecent Representation of Women 

(Prohibition) Act, 1986." 

He said that the investigation is "currently underway". 
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Deccan Herald 

As controversy grows over Ranveer Allahbadia's offensive remarks, NHRC asks 

YouTube to remove episode  

he content in question "prima face appears to be in violation" of various legal provisions 

under the Bhartiya Nyay Sanhita (BNS), the Protection of Children from Sexual Offences 

(POCO) Act, the Information Technology (IT) Act and other applicable laws, the letter 

read 

https://www.deccanherald.com/india/as-controversy-grows-over-ranveer-allahbadias-

offensive-remarks-nhrc-asks-youtube-to-remove-episode-3398507 

PTI Last Updated : 10 February 2025, 21:19 IST 

New Delhi: The NHRC on Monday asked YouTube to take an "urgent action" against 

influencer Ranveer Allahbadia and remove the episode in which he allegedly made 

offensive remarks from the popular platform. 

Priyank Kanoongo, a member of the National Human Rights Commission (NHRC), in his 

letter said the rights panel has received a complaint from wherein it has been alleged that 

a YouTube show titled 'India's Got Latent', hosted by Samay Raina, contains highly 

objectionable, inappropriate and obscene remarks against the Indian society. The letter 

has been written to YouTube's head of public policy in lndia. 

"The complaint highlights concerns regarding the show's propagation of negativity, 

discriminatory perspectives, religious and cultural intolerance, and disrespectful and 

obscene ideologies, particularly towards women and children. It is further alleged that, 

under the guise of freedom of speech, the show disseminates obscene and vulgar content 

along with misleading messages, thereby fostering a corrupt mindset in society," he wrote 

in the letter. The content in question "prima face appears to be in violation" of various 

legal provisions under the Bhartiya Nyay Sanhita (BNS), the Protection of Children from 

Sexual Offences (POCO) Act, the Information Technology (IT) Act and other applicable 

laws, it reads. Furthermore, it is alleged that the show "severely infringes" upon 

fundamental rights relating to religious freedom and the safety and dignity of women and 

children, as enshrined in the Constitution of India, the letter said. A copy of the complaint 

has been annexed with the letter, it said. 

"Additionallv, the Commission has come across certain links indicating that a recent 

episode of the aforementioned show features YouTubers making vulgar and explicit 

statements concerning children and women. These statements are not only deeply 

objectionable but also amount to a serious violation of woman and child rights. The 

availability of such content on widely accessible platforms, including YouTube, Instagram, 

and Facebook, poses a grave threat to the safety, dignity, and mental well-being of 

children including woman," Kanoongo wrote in the letter. Considering the gravity of the 

matter, the Commission has "taken cognisance of the issue under Section 12 of the 

Protection of Human Rights Act. 1993", he said. "In view of the foregoing, you are hereby 
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directed to take urgent action to remove the concerned episode/videos from YouTube. 

Prior to the removal of such content, you are also required to submit details of the channel 

and the specific videos to the concerned police authorities where the FIR has been 

registered, for further necessary action," the letter added. The Commission has also 

sought an an action taken report. On the comedy reality show, popular among today's 

youth for its edgy bordering on offensive content, Allahbadia asked a question to a 

contestant on parents and sex, which has been panned by many and led to police 

complaints. In an apology video on X on Monday, Allahbadia admitted that his comment 

was not only inappropriate, but also not funny. 
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The Indian  Express 

‘Distasteful’ comments about people with disabilities, Arunachal Pradesh 

residents and depression: When Samay Raina’s India’s Got Latent faced backlash 

before Ranveer Allahbadia’s ‘joke’ 

India’s Got Latent has previously faced backlash on separate occasions for controversial 

remarks made on it about people with disabilities, residents of Arunachal Pradesh and 

depression. 

https://indianexpress.com/article/entertainment/bollywood/when-samay-rainas-indias-

got-latent-faced-backlash-before-ranveer-allahbadias-joke-9828779/ 

By: Entertainment Desk \ Kochi | Updated: February 10, 2025 22:22 IST 

3 min read 

As controversy continues to mount over YouTuber-podcaster Ranveer Allahbadia’s 

perceived distasteful ‘joke’ on comedian Samay Raina’s India’s Got Latent, the issue has 

drawn the attention of the National Human Rights Commission (NHRC) and Maharashtra 

Chief Minister Devendra Fadnavis as well. However, this is not the first time the reality 

show has courted trouble. In fact, India’s Got Latent has previously faced backlash on 

separate occasions for controversial remarks made on it about people with disabilities 

(PwDs), residents of Arunachal Pradesh and depression. 

Back in September 2024, the show sparked outrage for its use of offensive language 

targeting people with physical disabilities and speech disorders. The episode featured 

comedian Santosh Patra making remarks that many found insensitive. Not only did the 

judges, including Samay Raina, erupt in laughter hearing these ‘jokes’, but they also gave 

the performance a standing ovation, which people found equally problematic. Expressing 

his disapproval, Dr Satyendra Singh, who practices at Delhi’s Guru Tegh Bahadur 

Hospital and the University College of Medical Sciences, sent a legal notice against the 

show’s judges — comedians Nishant Tanwar, Vipul Goyal and Sonali Thakker — as well 

as Santosh Patra, citing defamation and disability discrimination. 
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Prabhasakshi 

माफी माांगने के बाद भी कम नही ां हो रही ां रणवीर इलाहबाददया की मुश्किलें, NHRC ने दलया सांज्ञान, 

FIR भी दर्ज 

https://www.prabhasakshi.com/national/ranveer-allahabadia-problems-not-reducing-even-after-

apologizing-nhrc-cognizance-fir-registered 

अंकित क ंह । Feb 10 2025 4:14PM 

 ॉरी बोलने िे बात भी रणवीर अल्लाहबाकिया िे कलए मुश्किलें िम होने िा नाम नही ं ले रही ह ैँ। 

एनएचआर ी िे  िस्य कियांि िानूनगो ने यूटू्यब िी  ाववजकनि नीकत िमुख मीरा च ट िो पत्र कलखिर 

"यूटू्यब  े  ंबंकित ििरण/वीकियो िो हटाने िे कलए तत्काल िारववाई िरने िा कनिेश किया ह । 

लोिकिय यूटू्यबर रणवीर अल्लाहबाकिया ने यूटू्यब िॉमेिी शो इंकियाज गॉट लेटेंट पर अपनी कववािास्पि 

कटप्पणी िे कलए  ोमवार िो माफी मांगी। उन्ोनें िहा कि मुझे वह नही ंिहना चाकहए था जो मैंने भारत िे 

बारे में िहा था। मुझे खेि ह । उन्ोनें िहा कि मेरा िमेंट अनुकचत था। फनी भी नही ंथा। िॉमेिी मेरी 

कवशेषता नही ंह । मैं यहां क फव   ॉरी िहने िे कलए आया हं। आप में  े िई लोगो ंने पूछा ह  कि क्या मैं अपने 

पे्लटफॉमव िा उपयोग इ ी तरह िरना चाहता हैँ। जाकहर तौर पर मैं इ िा उपयोग इ  तरह नही ंिरना 

चाहता।  

हालांकि,  ॉरी बोलने िे बात भी रणवीर अल्लाहबाकिया िे कलए मुश्किलें िम होने िा नाम नही ंले रही ह ैँ। 

एनएचआर ी िे  िस्य कियांि िानूनगो ने यूटू्यब िी  ाववजकनि नीकत िमुख मीरा च ट िो पत्र कलखिर 

"यूटू्यब  े  ंबंकित ििरण/वीकियो िो हटाने िे कलए तत्काल िारववाई िरने िा कनिेश किया ह । ऐ ी 

 ामग्री िो हटाने  े पहले, आपिो  ंबंकित पुकल  िो च नल और कवकशष्ट वीकियो िा कववरण भी जमा िरना 

होगा। आगे िी आवश्यि िारववाई िे कलए उन अकििाररयो ंिो जहां एफआईआर िजव िी गई ह । इ  

 ंबंि में एि िारववाई ररपोटव इ  पत्र िे जारी होने िी तारीख  े तीन (10) किनो ंिे भीतर आयोग िो िसु्तत 

िी जाएगी।" 

यूटू्यबर रणवीर अल्लाहबाकिया िी कटप्पणी पर हुए कववाि पर विील आशीष राय ने िहा कि 'इंकियाज 

गॉट लेटेंट' शो िे िुछ वायरल वीकियो िो लेिर मंुबई पुकल  िकमश्नर  े कशिायत िजव िराई गई ह । 

अश्लील भाषा वाले बहुत  ारे वीकियो हैं जो कि ी भी आम इं ान िो अ हज िर  िते हैं। िो किन पहले 

ऐ े वीकियो  ामने आए जो अश्लील और फूहड़ हैं। वे जो वीकियो बना रहे हैं वो लोिकिय हैं। इ िे पीछे 

िी मंशा यही लगती ह  कि वे ज्यािा प  ा िमाना चाहते हैं। हमने NCW िे अध्यक्ष और महाराष्टर  िे मकहला 

आयोग िो भी कलश्कखत कशिायत िी ह ।  

महाराष्टर  िे  ीएम िेवेन्द्र फड़णवी  ने िहा कि मुझे इ िे बारे में पता चला ह । मैंने अभी ति इ े नही ं

िेखा ह । चीजो ंिो गलत तरीिे  े िहा और िसु्तत किया गया ह । हर कि ी िो बोलने िी आजािी ह  

लेकिन हमारी आजािी तब खत्म हो जाती ह  जब हम िू रो ंिी आजािी िा हनन िरते हैं। हमने अपने 

 माज में िुछ कनयम बनाए हैं, अगर िोई उनिा उलं्लघन िरता ह  तो यह कबलु्कल गलत ह  और उनिे 

श्कखलाफ िारववाई िी जानी चाकहए। कशव  ेना नेता राजू वाघमारे ने िहा कि कशव ेना इ  यूटू्यबर िो 

चेतावनी िेना चाहती ह  कि हमारी मां-बहनो ंिा ऐ ा अपमान नही ंिरना चाकहए। उ े अकभव्यश्कि िी 
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आजािी िा शोषण नही ंिरना चाकहए। अगर वह नही ंमानेगा तो हम उ िा शो बंि िरने िी िोकशश 

िरें गे और उ े िोबारा ऐ े बयान िेने  े िानूनी तौर पर रोिने िी भी िोकशश िरें गे।  
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Janta Se Rishta 

वििाद ों में फों से मशहूर यूटू्यबर, माोंगी माफी, एक्शन में राष्ट्र ीय मानि अविकार आय ग | Famous 

YouTuber embroiled in controversies, apologized, National Human Rights 

Commission in action 

https://jantaserishta.com/national/famous-youtuber-embroiled-in-controversies-apologized-

national-human-rights-commission-in-action-3826599?infinitescroll=1 

February 10, 2025 

नई दिल्ली: यूटू्यबर रणवीर इलाहबादिया की मुश्किलें थमने का नाम नही ीं ले रही हैं. मानवादिकार आयोग 

ने रणवीर इलाहबादिया के कमेंट पर सींज्ञान दलया है और यूटू्यब को पत्र दलखा है. स्टैंडअप कॉमेदडयन समय 

रैना के शो 'इींदडयाज गॉट लेटेंट' में पेरें ट्स पर अश्लील कमेंट करने के बाि रणवीर टर ोल्स के दनशाने पर हैं. 

सोशल मीदडया पर लोग रणवीर इलाहबादिया को खरी खोटी सुना रहे हैं. अपनी दटप्पणी के बाि वह कानूनी 

पचडे में फीं स गए हैं. उनके श्कखलाफ पुदलस में दशकायत िजज कराई गई है. अब राष्ट्र ीय मानव अदिकार 

आयोग ने रणवीर के कमेंट्स पर सींज्ञान लेते हुए यूटू्यब को पत्र दलखा है. 

रणवीर ने माींगी माफी 

महाराष्ट्र  के मुख्यमींत्री िेवेंद्र फडणवीस ने भी रणवीर के बयान की दनींिा की है. मामले को तूल पकडता िेख 

रणवीर ने माफी माींगी है. उन्ोींने कहा, 'वो अपने बयान को लेकर दकसी भी तरह का जश्कस्टदफकेशन नही ीं 

िेंगे, बस माफी चाहते हैं.' 

यूटू्यबर ने X पर वीदडयो शेयर कर कहा, 'मेरा कमेंट अनुदचत था. फनी भी नही ीं था. कॉमेडी मेरा जोनर नही ीं 

है. मैं बस सॉरी कहना चाहता हीं. कई लोगोीं ने पूछा दक क्या इस तरह से मैं अपने पे्लटफॉमज का इसे्तमाल 

करीं गा? जवाब में कहींगा दक अपने पे्लटफॉमज का ऐसा यूज दबलु्कल भी नही ीं करना चाहता. जो भी हुआ 

उसके दलए मैं कोई जश्कस्टदफकेशन नही ीं िूींगा. मैं बस माफी माींगना चाहता हीं. जजमेंट में मुझसे गलती हुई. 

जो मैंने बोला वो कूल नही ीं था. मेरे पॉडकास्ट को हर उम्र के लोग िेखते हैं. मैं वैसा इींसान नही ीं बनना चाहता 

जो इस दजमे्मिारी को हले्क में लूींगा.' 

उन्ोींने कहा, 'मुझे उस पे्लटफॉमज को और बेहतर तरीके से यूज करना चादहए था. ये मैंने इस पूरे एक्सपीररयींस 

से सबक दलया है. मैं बेहतर होने का वािा करता हीं. मैंने मेकसज से कहा है दक वीदडयो का असींवेिनशील 

दहस्सा हटा दिए जाए. इींसादनयत के नाते शायि आप मुझे माफ करें .' 

I shouldn’t have said what I said on India’s got latent. I’m 

sorry. pic.twitter.com/BaLEx5J0kd 

— Ranveer Allahbadia (@BeerBicepsGuy) February 10, 2025 
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Aaj Tak 

माफी माांगने के बाद भी थम नही ां रही ां रणवीर इलाहबाददया की मुश्किलें, NHRC ने दलया सांज्ञान - 

Ranveer Allahabadia is in trouble NHRC takes cognisance Writes letter to youtube 

ntc 

https://www.aajtak.in/india/news/story/ranveer-allahabadia-is-in-trouble-nhrc-takes-cognisance-

writes-letter-to-youtube-ntc-rpti-2163413-2025-02-10 

माफी माांगने के बाद भी थम नही ां रही ां रणवीर इलाहबाददया की मुश्किलें, NHRC ने दलया सांज्ञान, यूटू्यब 

को दलखा पत्र 

सोशल मीदिया पर लोग रणवीर इलाहबाददया को खरी खोटी सुना रहे हैं. अपनी दटप्पणी के बाद वह कानूनी 

पचडे में फां स गए हैं. उनके श्कखलाफ पुदलस में दशकायत दर्ज कराई गई है. अब राष्ट्र ीय मानव अदिकार 

आयोग ने रणवीर के कमेंट्स पर सांज्ञान लेते हुए यूटू्यब को पत्र दलखा है. 

पीयूष दमश्रा| नई ददल्ली,  10 फरवरी 2025 (अपिेटेि 10 फरवरी 2025, 5:59 PM IST) 

यूटू्यबर रणवीर इलाहबाददया की मुश्किलें थमने का नाम नही ां ले रही हैं. मानवादिकार आयोग ने रणवीर 

इलाहबाददया के कमेंट पर सांज्ञान दलया है और यूटू्यब को पत्र दलखा है. स्टैंिअप कॉमेदियन समय रैना के 

शो 'इांदियार् गॉट लेटेंट' में पेरें ट्स पर अश्लील कमेंट करने के बाद रणवीर टर ोल्स के दनशाने पर हैं. 

सोशल मीदिया पर लोग रणवीर इलाहबाददया को खरी खोटी सुना रहे हैं. अपनी दटप्पणी के बाद वह कानूनी 

पचडे में फां स गए हैं. उनके श्कखलाफ पुदलस में दशकायत दर्ज कराई गई है. अब राष्ट्र ीय मानव अदिकार 

आयोग ने रणवीर के कमेंट्स पर सांज्ञान लेते हुए यूटू्यब को पत्र दलखा है. 

रणवीर ने माांगी माफी 

महाराष्ट्र  के मुख्यमांत्री देवेंद्र फिणवीस ने भी रणवीर के बयान की दनांदा की है. मामले को तूल पकडता देख 

रणवीर ने माफी माांगी है. उन्ोांने कहा, 'वो अपने बयान को लेकर दकसी भी तरह का र्श्कस्टदफकेशन नही ां 

देंगे, बस माफी चाहते हैं.' 

यूटू्यबर ने X पर वीदियो शेयर कर कहा, 'मेरा कमेंट अनुदचत था. फनी भी नही ां था. कॉमेिी मेरा र्ोनर नही ां 

है. मैं बस सॉरी कहना चाहता हां. कई लोगोां ने पूछा दक क्या इस तरह से मैं अपने पे्लटफॉमज का इसे्तमाल 

करां गा? र्वाब में कहांगा दक अपने पे्लटफॉमज का ऐसा यूर् दबलु्कल भी नही ां करना चाहता. र्ो भी हुआ 

उसके दलए मैं कोई र्श्कस्टदफकेशन नही ां दूांगा. मैं बस माफी माांगना चाहता हां. र्र्मेंट में मुझसे गलती हुई. 

र्ो मैंने बोला वो कूल नही ां था. मेरे पॉिकास्ट को हर उम्र के लोग देखते हैं. मैं वैसा इांसान नही ां बनना चाहता 

र्ो इस दर्मे्मदारी को हले्क में लूांगा.' 

उन्ोांने कहा, 'मुझे उस पे्लटफॉमज को और बेहतर तरीके से यूर् करना चादहए था. ये मैंने इस पूरे एक्सपीररयांस 

से सबक दलया है. मैं बेहतर होने का वादा करता हां. मैंने मेकसज से कहा है दक वीदियो का असांवेदनशील 

दहस्सा हटा ददए र्ाए. इांसादनयत के नाते शायद आप मुझे माफ करें .' 

क्या है पूरा मामला? 
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रणवीर 'इांदियार् गॉट लेटेंट' शो में बतौर गेस्ट र्र् शादमल हुए थे. यहाां पर यूटू्यबर ने एक कां टेस्टेंट से उसके 

पेरें ट्स की सेक्स लाइफ पर दववाददत सवाल पूछा. वो सवाल था- क्या आप अपने पेरें ट्स को पूरी दर्ांदगी, 

हर ददन इांटीमेट होते हुए देखना चाहोगे? या दफर एक बार पेरें ट्स के इांटीमेट मोमेंट में उन्ें ज्वॉइन करके 

दफर उसके बाद कभी भी उन्ें सेक्स करते नही ां देखना चाहोगे? रणवीर का सवाल सुन वहाां बैठी ऑदियांस 

और बाकी र्र् र्ोर से हांसने लगे. 

देखते ही देखते ये श्किप सोशल मीदिया पर वायरल हो गई. यूटू्यबर का भद्दा सवाल सुन लोगोां का गुस्सा 

फूट पडा. शो को बायकॉट करने की माांग उठ रही है. रणवीर के फैं स उनसे दनराश हैं. उनकी रै्सी 

पसजनैदलटी का इस तरह के भदे्द र्ोक्स कै्रक करना फैं स को हर्म नही ां हुआ. रणवीर फेमस पॉिकास्टर हैं. 

दफल्म, रार्नीदत, िमज, दबर्नेस र्गत के नामचीन दसतारे उनके पॉिकास्ट में गेस्ट बने हैं. 
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Navbharat Live 

बंद हो जाएगा समय रैना का यूटू्यब चैनल? रणवीर इलाहाबाददया के कमेंट पर भड़का NHRC, ले 

दलया ये बड़ा एक्शन 

Ranveer Allahbadia Controversy : समय रैना के कॉमेडी शो 'इंडडयाज गॉट लैटेंट' में आपडिजनक 

बयान देना बीयर बाइसेप्स पर भारी पड़ गया है। इस डििाद में अब एनएचआरसी की भी एंटर ी हो गई है। 

https://navbharatlive.com/entertainment/will-samay-raina-youtube-channel-be-shut-down-nhrc-

takes-big-action-over-ranveer-allahabadia-comment-1124690.html 

By अडभषेक डसंह | Updated On: Feb 10, 2025 | 06:17 PM 

नई डदल्ली: मशहूर यूटू्यबर रणिीर इलाहाबाडदया की मुश्किलें थमने का नाम नही ंले रही हैं। समय रैना के 

कॉमेडी शो ‘इंडडयाज गॉट लैटेंट’ में आपडिजनक बयान देना बीयर बाइसेप्स पर भारी पड़ गया है। इस 

मामले में रणिीर और समय के श्किलाफ डशकायत दजज की गई है, िही ंबढ़ते डििाद को देिते हुए रणिीर 

ने माफी भी मांगी है। 

इस डििाद में अब एनएचआरसी की भी एंटर ी हो गई है। अब राष्ट्र ीय मानिाडिकार आयोग (एनएचआरसी) ने 

रणिीर के बयान पर संज्ञान लेते हुए यूटू्यब को पत्र डलिा है। एनएचआरसी ने कहा है डक इस िीडडयो को 

यूटू्यब पे्लटफॉमज से हटा डदया जाना चाडहए। स्टैंड-अप कॉमेडडयन समय रैना के शो ‘इंडडयाज गॉट लैटेंट’ में 

माता-डपता पर अश्लील डटप्पणी करने के बाद रणिीर टर ोल्स के डनशाने पर हैं। 

मंुबई-डदल्ली में डशकायत दजज 

इस डटप्पणी के डलए रणिीर इलाहाबाडदया, समय रैना और अन्य के श्किलाफ पर मंुबई में एफआईआर हुई 

है। इसके अलािा डदल्ली में भी डशकायत दजज की गई है। डदल्ली में निीन डजंदल नाम के एक िकील ने 

साइबर पुडलस और डदल्ली पुडलस में डशकायत दजज कराई है। डशकायत में डलिा है डक ऐसे लोग हमारी 

संसृ्कडत और सामाडजक ताने-बाने को बबाजद कर रहे हैं और उनके श्किलाफ कारजिाई जरूरी है। इसके 

अलािा डशकायत में यह भी मांग की गई है डक समय रैना के इस शो को बैन कर डदया जाए। 

िीडडयो पोस्ट में मांगी माफी 

31 िषीय ने एक्स पर माफीनामा पोस्ट डकया और कैप्शन डदया, ‘माता-डपता के बारे में मैंने जो कहा, िह 

मुझे नही ंकहना चाडहए था। मुझे िेद है। िीडडयो मैसेज में उन्ोनें आगे कहा, -मेरी डटप्पणी सही नही ंथी, न 

ही यह मजाडकया थी, मैं कॉमेडी का डिशेषज्ञ नही ंहंू, मैं यहां डसफज  सॉरी कहने आया हंू।’ 

िीडडयो हटाने की अपील 

रणिीर ने कहा डक पररिार एक ऐसी चीज है डजसका मैं कभी अपमान नही ंकरना चाहंूगा। मैंने इस पूरे 

मामले से सीिा है डक इस पे्लटफॉमज का बेहतर तरीके से इसे्तमाल करने की जरूरत है। उन्ोनें िादा डकया 

डक िह बेहतर होगें। इसके साथ ही रणिीर ने बताया डक उन्ोनें शो के मेकसज से िीडडयो से डििाडदत श्किप 

हटाने को कहा है। उन्ोनें कहा डक मुझे उम्मीद है डक आप मुझे माफ कर देंगे। 
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As controversy grows over influencer's remarks, NHRC asks YouTube to remove 

episode 
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-nhrc-asks-youtube-to-remove-episode.html 

Monday, 10 February 2025 | PTI 

As controversy snowballed over influencer Ranveer Allahbadia allegedly offensive 

remarks made during an online reality show, a NHRC member on Monday shot a letter 

to YouTube saying it has "taken cognisance" of the issue and asked to take an "urgent 

action" and remove that episode from the popular platform. 

Priyank Kanoongo, a member of the National Human Rights Commission (NHRC), in his 

letter said the rights panel has received a complaint from wherein it has been alleged that 

a YouTube show titled 'India's Got Latent', hosted by Samay Raina, contains highly 

objectionable, inappropriate and obscene remarks against the Indian society. 

The letter has been written to YouTube's head of public policy in lndia. 

"The complaint highlights concerns regarding the show's propagation of negativity, 

discriminatory perspectives, religious and cultural intolerance, and disrespectful and 

obscene ideologies, particularly towards women and children. It is further alleged that, 

under the guise of freedom of speech, the show disseminates obscene and vulgar content 

along with misleading messages, thereby fostering a corrupt mindset in society," he wrote 

in the letter. 

The content in question "prima face appears to be in violation" of various legal provisions 

under the Bhartiya Nyay Sanhita (BNS), the Protection of Children from Sexual Offences 

(POCO) Act, the Information Technology (IT) Act and other applicable laws, it reads. 

Furthermore, it is alleged that the show "severely infringes" upon fundamental rights 

relating to religious freedom and the safety and dignity of women and children, as 

enshrined in the Constitution of India, the letter said. 

A copy of the complaint has been annexed with the letter, it said. 

"Additionallv, the Commission has come across certain links indicating that a recent 

episode of the aforementioned show features YouTubers making vulgar and explicit 

statements concerning children and women. These statements are not only deeply 

objectionable but also amount to a serious violation of woman and child rights. The 

availability of such content on widely accessible platforms, including YouTube, Instagram, 

and Facebook, poses a grave threat to the safety, dignity, and mental well-being of 

children including woman," Kanoongo wrote in the letter. 

Considering the gravity of the matter, the Commission has "taken cognisance of the issue 

under Section 12 of the Protection of Human Rights Act. 1993", he said. 
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"In view of the foregoing, you are hereby directed to take urgent action to remove the 

concerned episode/videos from YouTube. Prior to the removal of such content, you are 

also required to submit details of the channel and the specific videos to the concerned 

police authorities where the FIR has been registered, for further necessary action," the 

letter added. 

The Commission has also sought an an action taken report. 

On the comedy reality show, popular among today's youth for its edgy bordering on 

offensive content, Allahbadia asked a question to a contestant on parents and sex, which 

has been panned by many and led to police complaints. 

In an apology video on X on Monday, Allahbadia admitted that his comment was not only 

inappropriate, but also not funny. 
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